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CENTRl!L l!DMINISTRlll'IVE TRIBUNIL 
, LLl!HtB in BENCH ; 'ALL~HAB ~D 

Misc •. ~PPLICIITION N0.5072 OF sooa 

IN 

DI ARY NO .5228 OF eooa 1516/02 ( OA.1516/02) 
ALLAHABAD TH IS THE 24 TH DAY OF DECEMBER ,2002 

HON'Jl1JLM 11,l_Q~N ~]:~filY~Tllli_,MEMBilJ.:!_ 

1. Het Singh S/o Sri Rem, 
aged ebout 45 yeers, · 
R7o Sri Om Pel Shekey a, 
~ ~h ok Nager, lanf ne th , 
Bereilly (U.P.) 
Presently working as Goods. !Att endent ( C.iA) 
et Kesgenj, N.E. Reilwey ste.tion. 

2. Mesitulla S/o Sri Shaggatulle, 
aged eh out 45 ·years, 
C/o Sri Lr sad Khan, Mohella; Sayed Nagele, 
Kasgenj, Distt. Eteh (U.P.). 
Presently working es c.i. on Kasgenj, 
N.E. Railway Stet ion. 

3. Rem Bhejan S/o Sri J'eevan Lel, 
· aged about 48 ye a rs , 
R/o Quarter No. 7/16H Reilwey Colony, 
Jai Rem Mohalla, Itesgenj, 
District Eteh (U.P.) 
Presently is·working ~s c.i. at Bereilly 
City st rt lo'n. 

4. Reme~h Chana re S/o Sri NE>thoo Lal, 
eged r:,h out 48 y ser s , R/o Mohella ·Panjeyewella, 
Soroen, Distt. Etah (U.P.). 
P reseni:ly. is working es C. Ii. et B ere illy 
City stf!tion. 

5. Rajendra Pr e sed S/o Sri Rem Che·ran, 
eged F:1bout 42 yel"rs, R/o Mohalla ~ejeye. Wela, 
P.O. S'oraon, Sukar Region, District : Etah {U.P.) 
Presently is working as c.~. at Bereilly, 
City station. 

6. Melk:han Singh S/o Sri Neth oo Lal, 
aged eh out Sl years, R/o Mohalle Pajaya Wela, 
Ketra, Soreon, D1stt. Etah (U.P.) 
Presently is working es c.,. at 
Stetion Kesgenj. 

I 

' 

7. Lel B eb u S/o Sri Oukh ! ~ 
aged ebout 45 years, .ttto H.No. 62, 
.Lexrni Narain Mandir Lane, Kuwarpur, 
B ere illy. 
Presently is working es c.~. at 
DTerellly City Stetion. 

Murari- Lal S/o Sri Khunnl Lal, 
aged eb out 49 years, R/o Ke.sgenj , 
District Eteh (U .P.). 
Presently is working es c.~. at 
StF.tion KE!sgenj, D1~tr1ct Etah (U.P.) 

Rajeev Misra, S/o Sri H4C. Misra, 
eft~8u61?ll.'MtRti1i~§rfd1§~9,1J.rfri~~,,~0w, 

L, 
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9. 
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Presently 1s working es c.1. r, 
stt:>t1on Kesgan-j. 

10. Syed Bekar Reza Rizavi S/o Sri Syed Imtez 
Hussein, 4ged ah out 43 yeers, R/o L-3 Bungalow, 
Clrnupule, Re1lwey Colony, .Bf!re1lly. 
Presently 1~ working et B ereil ly City St E>t ion. 

11. Revindre lfath SrivestE1ve S/o Sri Kr t sh an Lel, 
aged eb out 51 yeers. R/o Krishen Neger, 
Prehhet Sadan, IzzetnegEr, Bareilly (U.P.} 

· Presently i~ y,1orking es c .. t. at Kasgenj, 
Railway Stetion. 

12. Tej Rem S/o Sri Gummeni Ram, 
aged e.b out 54 yeert-, R/o 166. Civ 11 Line, 
B Eire illy, 
Presently ir. ""ork1ng r-s C .. lll. (Bed Role) 
attached at ltelh 1godam, District Na1nit~l, 
Uttat,anchal. •••••••••••• ~pplicants 

(By 'AdVOC#3te Shri R.C. Pathak) 

Versus 

1. Union of India, 
through Generrl Maneger, 
N .E. Ra 11 way, Go r akhpur , 

2. Divisional Reilwey Man~ger, 
N.E. Railway, Izzetneger Division, 
Bare illy. · 

3. Div is1onal Per sonnet Off 1cer, 
N.~. Railway Izzetneger, 
Bereilly. 

4. Divisional Commercial Meneger, 
N.E. Rftilway, Izzatnrgor, Bare illy, 

5. Chief Workshop Mrineger, 
N.E. Reilway, Izzatnegar, 
B!"reilly (U.P.) 

6. Chief T.T. Ln spe c't or , 
N .. E. Ra 11 way, Kl:>sganj (U .P.) 

7. Q1ief T.T. Inspector, 
N.E. Railway, Bare illy City,· 
Bareilly (U.P.} 

(By tavoc~te Shri K.P. Singh) 

•••••••••• Responae nts 

LI..lLLB. 

liQ.N5.L1LM!~-CH~N..J.~e.K ... ..§Bllh§'r~Y!.-MiMllE.B:!_ 
.· This epr>lication - has· been .f.lled under', 

~ection 19 of the tdministrative Tribunals iAct 1985t 

....... ~ - 
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The applicants have prayed that the_orders dated 02.12.2002, 

10.12.2002~ 19.12.2002 and 22.12.2002 (Annexure A-1 to A-4) 

be quashed and respondents be directed not to transfer a9d 

absorb the_applicanttin lzatnagar workshop pursuant to order 

dated 02.12.2002. 

2. The main grievance of the applicant is that they were 

working as Coach Attendant of First Class Coach since 1992 

onwards. However, they bave been declared surplus and they 

are being forced to join at Izatnagar Workshop. Once they 

were declared surplus they should have been asked to give 

their option and only then an order could be issued, which has 

not been done. The applicants have also filed various 

reservation charts of the first class in suppart of their 

CQRtention that the first class coaches ·are still plying and 

the applicants have been declared surplus in an arbitrary 

manner. 

3. The learned counsel for the applicant submitted that 

the respoAdents are applying twe sets of standard as in 

case of Munns Lal, Fasil Beg and Taj Ram (Annexure A-22) 

who were also declared surplus, were asked to return to 

their respective posts and only after calling for the option 

they were to be relieved, whereas in the present case the 

applicants have not been given any opportunity to exercise 

their option. The learned counsel for the applicant further 

submitted that the applicants were relieved on 02.12.2002 
- 

(Annexure A-12) for appearing in the screening test which was 

to be held on 04.12.2002. The screening test uas held on 

os.12.2002. As per the applicant's counsel in the letter 

dated 02.12.2002 (Annexure-12) no./uhere it is mentioned that 

the applicants were declared surplus. 

• ••••••• 4 /- 
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4. The proper course for the respondents would be that they 

return the applicants to their original post, call for their 

options and thereafter pass appropriate order. Aggrieved by 

this the applicants have filed representations before D.R.M. 

on 06.12.2002 {Annexure A-15), 20.12.2002 (Annexure A-19) 

and another representation on 21.12.2002 (Annexure A-21) 

complaining that they were not allowed to appear in the ~ 

1,._selection test held for ~e post of Ticket Collecto~~~J,,i.;,, 
~ ~ ~'¥-~+-kl~~' ' 

s. The learned counsel for the respondents has opposed 

the claim of the applicant and submitted that number of posts 

of Coach Attendant have been reduced from 26 ta 12 and, 

ther1fore~ 14 posts have been declared surplus. The 

respondents have sympathetically considered the cases of the 

applicants and have issu~d the orders for the applicants to 

join the workshop, after going th~augh the screening test 

which was held on os.12.2002. 

6. I have heard counsel for the parties, considered their 

submissions and perused records. The interest of justice 

shall better be served if the representations of the applicant 

referaed to above are decided within a specified time by a 

reasoned and speaking order. Since the applicants have been 
' 

working as Coach Attendant for a very long time, they deserve 

legal protection. 

7. · IA view of the aforesaidi the O.A is finally disposed 

of with a direction to the respondent no.2 to decide the 

••••••••• s /- 
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representations of the applicant dated 06.12.2002 (Annexure 

A-15), 20.12.2002 (Annexure A-19) and 21-12-2002 (Annexure 

A-21) within a period of six weeks from the date of communica­ 

tion of this order by a reasoned and speaking order. Till 

the representations of the applicants are decided, they shall 

be allawed to work on their posts on which they were working. 

However, in,case no posts are available they will be shown 

against superannumary posts for &.1ch time their representations 

are -decided. The o. A. ·stands disposed of. · 

B. There will be no order as to costs. 

M·ember-A 

/Neelam/ 


